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CENTRAL APMINISTRATIVE TRIBUN AL P RINCIPAL BN CH

0.1.No,1056/98 ,
- ik AP,
Neu Delhi:this the 6~ day of Rameh,1999,

HON 'BLE MR, S. Re ADIGE, VICE CHaIMaN(r),
HON 'BLE MRS, LaKSHTI SUAMIN o THAN M EMBER(I)

Dre Hari Om tpadhyay,
/o shri Rem Prakash Upadhyay,
R/o H-02, CSIR Scientists! mpartment,

Maharani Bagh(ashram Chowk), .
NE’U D._,lhl -110065 . ooqullcantc

(By adwecate: Ms., Geeta Nehmtna)
Ya rsus

1. Union of India thmugh
its secretary,
Human Resource Development,
[@haStrl 8ha van,
Del hi-01

2. The Ouncil of Scientific & Industrial Research,
through its

DL rector General,
Rafi Marg,’
New Delhi =01

3 National Physicel Laboratory,

through
its Director, Or. K.S.Krishnan moad,
New Delhi -012 ««sq Respondents

(By adwecate: shrpi Manoj Chatterjee)

0 RDER
HON "BLE MRs Se Re-ADIGE MICE CHAIAIaN (),

"Heard both sides,

2e 0ffice Order No,70 dated 19,7.95 (Mnnexure-1)
appointing applicant as Sr., Research Associate (pPool
DFFicer)-in NPL  for a period of three years is
under the Scientists' Pool Scheme, the maximum tenure
period for which is 3 years, There 1is no obligation

compelling respondents to engage/ absorb Pool
Officers in their Urganlsatlon upon completion of the
tenure period, as has clearly been held by this very

Bench of the Trlbunal :m order dated zb 10,98 in

0.a.No, 937/%’
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3. pplicant's counsel has gnphasiséd that applicant
hes spent about 15 years as Jr. Research Fellows Sr.
Resez rch Fellow; Research Asstt. with respondents!
including more than 5 years in the seme géscription/
arsa 2nd in the same laboratory as Ra & SRA and in
tems of letter dated 13.1.81 (anexure~B) respondents

are legzlly bound to sbsorb zpplicant on regular

o

agis without his bzving to 2pply in response to
the impugned advertissnent No.1/9 (annexure-a).
particulzr reliance hes been pleced by =pplicant’s
counsel in this connection on paras 6 and 8 of the

letter dated 13.1.81.

4s Ye are unable to accept these contentions,
Res_aondeﬁts hava correctly nointed cut in reply to the
Dn that letter dated 13.1.81 on which applicant

bases his case as its very subject matter title makes
clear;, relates to absomtion of staff ewployed in
extemally funded projects/schenes, and not to the
Scientists Pool Schene under which applicant was engaged

by order dated 15,7.95,

5. hder the circumstence, the 08 warrants no

-1

Interefersnce, It is dismisseds No costs,

AT Aot 9
((Mas, LaKSHIT SyfINATHN ) (5,300 |
L ] . _.?‘.', D O RN Y ) C\JIGE )
MaBER(D) VICE CHaIRIAM (n),
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